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[Mr. Speaker]

So the Members will be informed 
that they have been granted leave as 
recommended by the Committee.

29 SEPTEMBER 1955 Certain Transat.tions 
Referred to in Four­
teenth Report of

- PA.C,
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STATEMENT RE CERTAIN TRAN­
SACTIONS REFERRED TO IN 
roURTEENTH REPORT OF 

P.A.C.
The  Minister  of  Defence  <Dr. 
KatW: On the 21st of December, 1954, 
my colleague, the Minister of Finance 
(Shri C. D. Deshmukh) made a state­
ment before the House in regard to 
certain comments made in the 9th 
Report of the Public Accounts Com­
mittee on matters arising out of cer­
tain orders placed for some jeeps in 
London and for certain deface stores 
on the Continent in 1948 for the Def­
ence Services.  My  colleague  men­
tioned the action which the Govern­
ment had taken upon criticism levell­
ed on these transactions and stated 
that the matters had been fully en­
quired into in 1952 by a high level 
committee presided over by the Prime 
Minister himself, and that that com­
mittee had come to the conclusion that 
while there had be«i technical and 
procedural irregularities no particular 
officer was in any way blame-worthy, 
and, therefore, ciovemment did not 
propose to take any further action in 
the matter, nor to appoint a Commit* 
tee of Inquiry as suggested by  the 
Public Accounts Committee in their 
9th Report.
When the Finance  Minister  made 
the statement before the House, Gov­
ernment also laid on the Table of the 
House a copy  of the statement sent 
earlier to the Public Accounts  Com­
mittee in this connection.
Government now note that the Pub­
lic Accounts Committee have referred 
to these transctions again in Chapter
V of their 14th Report and have stated 
that they are unable, in spite of the 
views of the Government of India, to 
deviate from the conclusions to which 
they had given expression in the 9th 
Report. Naturally, Government attach 
the greatest weight to any observa­
tions made  by  the Public Accounts

Committee and treat them with  the 
greatest respect. Nevertheless, I sub­
mit that in the 14th Report the PubUc 
Accounts Committee have disclosed no 
new facts or figures nor  have  they 
given any new reasons.  They  have 
merely reiterated their views as ex­
pressed in the 9th Report.  Govern­
ment have already considered  these 
views on the previous occasion with 
the utmost care and it was after the 
fullest deliberations  that  they  had 
come to their own conclusions.  The 
matter is now seven years old and as 
no new facts have come to light either 
through the Public Accoimts Commit­
tee or otherwise, Government feel im- 
able, imder the circiimstances, to alter 
their previous decision not to re-operv 
this matter.  They feel that any fur­
ther independent enquiry will, under 
the circimistances, be of no use what­
soever.  The matter has  been fully 
investigated at the highest level and 
should, in the public interest, be now 
considered closed.

Grovemment have  conveyed  their 
decision to the Public Accounts Com­
mittee in a Note of which I beg to lay 
a copy on the Table. [See Appendix 
XI, annexure No. 75].
Shri Kamath (Hoshangabad):  Has
not this House the last word on the 
subject?  You  will  remember,  Sir̂ 
that when the statement was made 
last year, you said that it was rather 
impr(̂r  for  Government  to have 
made a statement without sending it 
to  the  Public  Accoimts Committee 
first. Will Parliament not have a dis­
cussion on this matter?
Mr. Speaker: I think that that ques­
tion really does not arise at all. When 
the Public Accounts  Committee has 
submitted a Report to the House, the 
Government is making a statement of 
its position.  That is the only  thing 
now. Whatever the procedure or otĥ 
things may be, I think the matter will 
be referred to the Speaker finally. A 
copy of the statement  has already 
been sent to  the PubUc  Accoimts 
Committee.  Whatever  the  Govern­
ment says about the procedure will
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be laid before me. It is a proposal of 
the Government which  I shall take 
into consideration-
Shri X. B. Vittal Rao (Khammam):
Cannot we have a discussion on this 
matter, since a great controversy has 
arisen out of it, and also about pro­
cedural matters? Will it not be better 
if we have a discussion on the whole 
thing?
Mr. Speaker: I do not think any 
discussion will be useful. Hon. Mem> 
bers will remember that in  parlia­
mentary democracy one has to go by 
mutual discussions, agreements  and 
settlements by give-ahd-take. It  is 
not as if everything can be governed 
by rules. The Government do realise 
the fact, I am sure, as has been strted 
in the statement itself, that they look 
upon the Public Accounts Committee 
as a very important  Committee  of 
Parliament—or any  Committee  for 
that matter—and they give as much 
consideration as they can under  the 
circumstances. It  is  not  that  the 
Government  are  not  entitled  to 
differ  from  the  views  of  the 
Committee.  But if there are  differ­
ences, instead of discussing them  in 
the House it is better that they  are 
discussed elsewhere—in the Commit­
tee or any other place.  They can in­
formally meet and discuss and try to 
imderstand the points of view of each 
'other and then try to come to some 
agreed solution.  It is no use having 
a disctission here and making speech­
es. That will not help the running of 
parliamentary democracy. It can only 
 ̂by give-and-take.  Matters  relat­
ing to procedure will, as I said, finally 
come to me, in case the  differences 
between the  Government  and  the 
Public Accounts  Committee  persist.
That is  the Qjily thing I can  say.
There is no use having  discussions 
over such matters here.
Shri U. M. Trtvedl (Chittor):  Sir,
the statement made by the hon. Minis­
ter ought to have been communicated 
to the Speaker first before its being 
read in the House or sent to the Pub­
lic Accounts Committee.

Correction of 15678 
Answers to Starred 

Questions

Mr. Speaker: The hon. Member  is 
presuming something which is not a 
fact, and that shows the dangers  of 
discussing these things in this House 
in the absmce of a proper knowledge 
of facts.
Shri U. BL Trivedi; I am sorry  I 
have not made myself quite clear.
Mr. Speaker: He is quite clear to 
me, and I would ask him to hear me. 
A copy of the statement was forward­
ed to the Public Accoimits Committee 
and to  the  Speaker simultaneously 
and the statement is made with the 
permission of the Speaker. All points 
have been carefully looked into and 
it is carefully ŝ n that no privileges 
of the House are lost or damaged in 
any manner.  At the same time,  we 
must evolve a better method of pro­
cedure rather than mere  discussions 
and rancorous statements  and argu­
ments made in this House.
Now, we go to the further business.

CORRECTION OF ANSWERS TO 
STARRED QUESTIONS 

The Minister of Commerce and In­
dustry and Iron and Steel (Shri X. X. 
Krishnamachari): Sir, on  behalf  of 
my colleague the Minister of Indus­
tries, I make the following statement 

In connection with Starred Question 
No. 785 answered on the 16th August, 
1955,  Thakur Jugal  Kishore  Sinha 
asked my colleague a supplementary 
question as to what steps are being 
taken to increase production to  full 
capacity and he replied, “The produc­
tion of Ammonium Sulphate would be 
increased when the demand for it in­
creases".  What he  had actually  in 
mind was Superphosphate and not 
Ammonium  Sulphate.  I regret  the 
error that has crept in  the earlier 
statement and seek your permission to 
correct that answer and substitute it 
by the following:
‘*So far as Ammonium 3ulphate 
is concerned  the factories were 
producing to full capacity during 
the first half of the current year. 
The production of Superphôhate 
will  increase  as  the  demand 
grows.”




